CHAPTER V.
OF THE WARRANT AND ITS EXECUTION,
76. Every warrant issued by a Magistra-.te shall be in
. writing, and shall be signed and sealed by such Magistrate
and shall be in the form (B) given in the Appendix, or to
the like effect.

''77. A warrant shall ordinarily be directed to a Police
Officer, but the Magistrate issuing a warrant may, if imme-
diate service be‘necesqa.ry and no Police Officer be immedi-
ately available direct the warrant to any other person.

78. When a warrant is directed to a person other than
a Police Officer, any other person may aid in executing such
warrant, if the person to whom the warrant is directed be
near at hand and acting in the execution of the warrant.

79. A warrant may be directed to several persons, and
when so directed, may be executed by all, or by any one or
more of such persons.

80. A warrant directed to a Police Officer may also be
executed by any other Police Officer whose name shall be
endorsed upon the warrant by the Officer to whom the war-
rant is directed.

.

81. The Magistrate by whom a~warrant of arrest is
issued, may attend perdonally for the purpose of seeing that
the warrant is duly executed. The Magistate may also at
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any time direct the arrest in his presence of any person for
whose arrest he is competent to issue a warrant.

e 3
‘lice Officer demanding his aid in the prevention of a breach
of the peace,, or'in the suppression of a riot or an affray, or

Every parson is bound to assist a Magistrate or Po-

in the taking of any other person whom such Magistrate or
Police Officer is anthorized to arrest.

83. A warrant issued by a Magistrate shall ordinarily
be executed (unless it be specially otherwise provided) with-
in the jurisdiction of the Magistrate of the District in which
it was issued.

8+ When any person against whom a warrant is is-
sued by a Magistrate shall escape, go into, or Be, in any place
out of the jurisdiction of the Magistrate issuing such war-
rant, the warrant may be exccuted in such place ; and if the
person against whomn the warrant is issued is arrested in such
place, the Police Officer, or other person executing the war-
rant, shall carry him before the Magistrate of the District, or
some other Magistrate within whose jurisdiction the arrest
was made, If the offence with which the person arrested is
charged be bailable, and such person shall be #illing and ready
to give bail for his appearance before the Magistrate by whom
the warrant was issued, the Magistrate before whom such
person is brought, shall take bail of such person for his ap-
pearance accordingly, and shall release him form custody,
and forward ghe recognizance or other bail-bond to the Ma-
gistrate by whom the -warrant was 1ssued. If the offence be
not bailable, or if the person arrested be unable to find baii, he
shall be forwarded to the Magistrate by whom the warrant
was issued. If the arrest be made within the local limits of
the jurisdiction of a Supreme. Court of Judicature, the
person accused, when arrested, shall be taken before the
Chief Commissioner of Police, or a Police Magistrate. Such
Chief Commissioner or Police Magistrate shall forward the
person arrested to the Magistrate by whom the warrant
was issued, or if the offence with which the person arvest-
ed is charged be bailable, shall admit him to bail, and shall
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L ]
forward the recognizance or other bail-bond to such Ma-

gistrate.
85. If the place of arrest, under the last preceding Sec-
tion, be within twenty miles from the place at which the

wairant was issued, the person arrested may be carried, -

in the first instance, before the Magist-rate who issued the
warrant.

86. Itshallbe competent to a Magistrate issuing a war-.
rant for the arrest of a person out of his jurisdiction, to
direct the warrant to the Magistrate of the District in which
such person is, or is supposed to be, and to transmit the same
by post. On receipt of the warrant by the Magistrate to
whom it is directed, he shall endorse his name on such war-
¥ant, and enforce its execution in the same manner as if the
whrrant had been originally issued by himself. - If the person
named in the warrant be apprehended, he shall be carried
before the Magistrate who endorsed the warrant, and shall
be dealt with by such Magistrate as provided in Section 84
of this Act. '

87. A warrant issued under the last preceding Section

- for execution vithin the local limits of a Supreme Court of

* Judicature, shall be directed to the Chief Commissioner of
Police or to a Police Magistrate, who shall proceed in the
manner provided in Section 84 of this Act.

88. On the arrest of a person for whose apprehension
awarrant has been issued under the provisigns of Section
¥4 of this Act, in respect of an offence known or suspected
#oshave been committed in another District or division of a
. District, the Magistrate who issued the warrant shall, unless

" he is authorized to complete ‘the enquiry himself, send the
person arrested to the Magistrate within the limits of whose
Jurisdiction the ‘offencé is known or suspected to have been
mited,'m' take bail for his appearance before such Magis-
| dnata, if the woffence of which sach person is suspected is
. bailable.  ‘When the Magistrate whe issued the warrant
_ *'{ cannot, s&tmfy binmelf as to the Magistrate to whom ‘the ‘per-
4 c
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son a:rre;t,ed should be sent, the case shall be reported for
the orders of the Sudder Court.

89. If the arrest was made under a warrant issued
under Section, 74 of this Act by a Magistrate subordinate
to the Magistrate of the District, such Magistrate shall send
the person arrested to the Magistrate of the District, unless
the Magistrate in whose jurisdiction the offence is suspected
to have been committed, shall issue his warrant for the
arrest of such person, in which case the person arrested
shall be delivered® to the Police Officer or other person
executing such warrant, or shall be sent to the Magistrate
by whom such warrant was issued. If the offence of
which the person arrested is suspected, shall have been com-
mitted in the jurisdiction of another Subordinate Court

. of the same District, the Magistrate who issued the war-

rant under Section 74 of this Act, shall send the person
arrested to the Magistrate in charge of the division in which

the offence was committed.

90. A Police Officer or other person executing a war-
rant of arrest, shall notify the substance of the warrant to
the person to be arrested, and, if required to do so, shall
show the warrant to such person.

91. In making an arrest, the Police Officer or other
person executing the warrant shall actually touch or confine
the body of the person to be arrested, unless there be a sub-
mission to the custody by word or action.’

92. If gperson against whom a warrant of arrest is
issued, shall forcibly resist the endeavour to arrest him, it
shall be lawful for the Police Officer or other person execut-
ing the warrant, to use =ll such means as may be necessary
to effect the arrest.

93. If there is reason to believe that any person,
against whom a warrant has been issued, has entered into, or
is within any house or place, it shall be the duty of any
_person residing in or in charge of such house or place, on
demand of the Policé Officer or other.person executing the
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warrant, te allow such Police Officer or other person free
ingress thereto, and to afford all reasonable facilities for a
search therein.

94. The Police Officer or other person authorized by
warrant to arrest a person, may break open any*outer or
inner door or window of any house or place, whether that
of the person accused, or of any other person, in order to
execute such warrant, if, after notification of his authority
and purpose, and demand of admittance du]y made he can-
not otherwise obtain admittance.

95. If information be received that a person accused
of any offence, for which a warrant may issue, is concealed
in 3 zenanah or apartment in the actual occupancy of a
woman who, according to the customs of the country, does
not appear in public, the Police Officer or other person em-
ployed to execute the warrant, shall take such precautions as
may be necessary to prevent the escape of the accused per-
son, and if the accused person shall not deliver himself up,
the Police Officer or other person authorized to execute the
warrant may, if after notification of his authority and pur-
pose, and demand of admittance duly made he cannot other-
wise obtain admittance, break open such zenanah or apart-
ment, and execute the process intrusted to him ; first giving
notice to any woman as aforesaid in such zenanah or apart-
ment, not being a person against whom a warrant has been
issued, that she is at liberty to withdraw, and affording her
every reasonable faciliby for withdrawing.

« 96. The person arrested shall not be subjected to more
restraint than is necessary to prevent his escape.

'97. The Officer or other person executing the warrant
shall, without unnecessary delay, bring the person arrested
before the Magistrate before whom he is required by this
Act to produce him.

98. No Police Officer or other person shall offer to the
person arrested any inducement, By threat or promise or
otherwise, to make any disclosure. But no Police Officer or
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other person shall prevent the person arrested, by any caution
or otherwise, from making any disclosure which he may be
disposed to make of his own free will.

~99. The provisions relating to a warrant and its issue
containeds in this Chapter, shall be applicable to every war-
rant, issued under this Act.



